| TEM NO 18 COURT NO. 11 SECTION |V

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

CONTEMPT PETITION . (C) NOS. 606-613/2004
I'N
C. A. NO 4734, 4737, 4739, 4740, 4744, 4726-4727 & 4750 OF 2002

MS. RAI & SONS PETI Tl ONER( S)
VERSUS

O P. VERMA & ORS. RESPONDENT( S)

(W TH APPLN. (S) FOR I NTERI M DI RECTI ONS AND EXEMPTI ON FROM PERSONAL
APPEARANCE AND | MPLEADMENT AND FOR PLACI NG NEGOTI ATl ON REPORT ALONG
W TH ANNEXURES AND PLACI NG ON RECORD THE REPLY TO THE REPORT OF THE
NEGOTI ATI ON COW TTEE AND W TH OFFI CE REPORT)

(FOR FI NAL DI SPOSAL)

W TH

CONMT. PET. (C) NO 109/2005 IN C.A. NOS. 4752-4807/2002

(W TH APPLN. (S) FOR PLACI NG NEGOTI ATI ON REPORT ALONG W TH ANNEXURES
AND PERM SSI ON TO PLACE ADDL. DOCUVENTS AND W TH OFFI CE REPORT)
(FOR FI NAL DI SPCSAL)

CONMT. PET. (C) NO. 46/2005 IN C.A. NO. 4768/2002

(W TH APPLN. (S) FOR PLACI NG NEGOTI ATI ON REPORT ALONG W TH ANNEXURES
AND W TH OFFI CE REPORT)

(FOR FI NAL DI SPCSAL)

CONMT. PET. (C) NO 47/2005 IN C. A. NO. 4797/ 2002

(W TH APPLN. (S) FOR PLACI NG NEGOTI ATI ON REPORT ALONG W TH ANNEXURES
AND W TH OFFI CE REPORT)

(FOR FI NAL DI SPOSAL)

CONMT. PET. (C) NO. 48-53/2005 IN C.A. NO. 4762, 4763, 4796, 4797,
4801 & 4805/ 2002

(W TH APPLN. (S) FOR PLACI NG NEGOTI ATI ON REPORT ALONG W TH ANNEXURES
AND W TH OFFI CE REPORT)

(FOR FI NAL DI SPCSAL)
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CONMT. PET. (C) NO. 77-78/2005 IN C.A. NO. 4801/2005 & C.A. NO

4805/ 2005

(W TH APPLN. (S) FOR PLACI NG NEGOTI ATI ON REPORT ALONG W TH ANNEXURES
AND W TH OFFI CE REPORT)

(FOR FI NAL DI SPCSAL)

SLP(C) NO. 2384/ 2004

(W TH APPLN. (S) FOR C/ DELAY I N FILING SLP AND EXEMPTI ON FROM FI LI NG
C/ COPY AND OFFI CE REPORT)

(FOR FI NAL DI SPOSAL)



CONMT. PET. (C) NO 203/ 2005 IN CA NO  4776/2002 (FOR PREL.
HEARI NG)
(FOR FI NAL DI SPCSAL)

CONMT. PET. (C) NO 22/2006 IN C. A NCS. 4736, 4735, 4738, 4742,

4745, 4746 & 4733/2002

(WTH APPLN. (S) FOR I NTERI M DI RECTI ONS AND | MPLEADMENT AND

PERM SSI ON TO FI LE ADDI TI ONAL DOCUMENTS AND FOR PLACI NG NEGOTI ATl ON
REPORT ALONG W TH ANNEXURES AND PLACI NG ON RECCORD THE REPLY TO THE
REPORT OF THE NEGOTI ATI ON COWM TTEE AND COFFI CE REPORT)

I.A NCS.148-150 IN C. A. NO 4793/ 2002
(FOR RECALLI NG THE COURT' S ORDER AND OFFI CE REPORT)

I.A NOS.4-6 IN SLP(C) NO SLP(C) NO. 5115-5117/2002
(FOR DI RECTI ONS)

CONMT. PET. (C) NO 154- 156/ 2008 IN SLP(C) NO 5115-5117/ 2002
(W TH OFFI CE REPORT)
(FOR FI NAL DI SPOSAL)

CONMT. PET. (C) NO. 229/2010 IN C. A NO. 4756/ 2002

(W TH APPLN. (S) FOR EXEMPTI ON FROM FI LI NG C/ C OF THE | MPUGNED
JUDGVENT AND AMENDVENT AND PERM SSI ON TO BRI NG ON RECORD THE
ADDI TI ONAL FACTS AND DI RECTI ONS)

(FOR FI NAL DI SPOSAL)

I.A NO 151 IN C. A NO 4752/ 2002
(FOR | NTERVENTI ON/ CLARI FI CATI ON MODI FI CATI ON W TH OFFI CE REPORT)

Date : 02/09/2014 These cases were called on for hearing today.
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HON BLE MR JUSTI CE RANJAN GOGO
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UPON hearing the counsel

R D. Upadhyay,

Jai swal ,

P.N. Puri,

D. Gobur dhan

Jatin Javeri,

Pr asant hi

Arjun Harkaul i

Arjun Harkauli, Adv.

H manshu Shekhar, Adv.

N.M Popli, Adv.
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Prasad, Adv.
Adv.

the Court nmde the follow ng

ORDER

CONMI. PET. (C) NO 22/2006

IN C A NCS. 4736, 4735, 4738,

4742, 4745, 4746 & 4733/2002 AND CONMT. PET. (C) NO

154- 156/ 2008 I N SLP(C) NO

The Contenpt Petition (CGivil) No. 22/2006 in

Nos. 4736, 4735, 4738, 4742,

5115-5117/ 2002

4745, 4746 & 4733/2002 and

C A

Contenpt Petition (G vil) Nos.154-156/2008 in SLP(C) Nos.

5115-5117/ 2002 are di sposed of

order.
Li st
hearing on 23rd Septenber,

[ VI NOD LAKHI NA]
COURT MASTER

rest of the Contenpt

interns of the signed

Petitions for

2014.

[ ASHA SONI ]
COURT MASTER

[ SIGNED ORDER |'S PLACED ON THE FI LE]

I'N THE SUPREME COURT OF | NDI A

ClVIL ORI G NAL

JURI SDI CT1 ON

CONTEMPT PETI TI ON (C) NO. 22/ 2006
I'N

C. A NCS. 4736, 4735, 4738, 4742,
4745, 4746 & 4733/2002

further



NAYARSONS PRI NTERS ETC. ETC. ... PETI TI ONERS

VERSUS

LT. GEN. S.F. RODRI GUES ( RETD)

& ORS. .. . RESPONDENTS
W TH

CONMT. PET. (C) NO 154- 156/ 2008
I'N
SLP(C) NO. 5115-5117/ 2002

[ STANDARD SERVI CES & ORS. VERSUS R K. RAO, ESTATE
OFFI CER]

ORDER

Appli cations for i mpl eadnent are
all owed and the applicants are directed to be

i npl eaded as contenpt petitioners.

The entitl enent of t he cont enpt
petitioners in terns of par agr aph 38 read
wi th paragraph 40 of the judgnent of this
Court in Hira Tikkoo versus Union Territory,

Chandi gar h and ot hers [ (2004) 6 SCC 765]
woul d be to receive al | ot ment of sui tabl e
plot in the New I ndustrial Zone i.e. Moul

Jagran at the price prevailing on the date of

such fresh allotnent. The grievance is that

by fixing the price of Rs.28,200/- per square

yard, the spirit of the aforesaid order of

this Court has been vi ol at ed. We do not

agr ee. This Court would not go into the

niceties of price determ nation or t he
correctness of such det erm nati on in t he

exercise of its contenpt jurisdiction. A
t hat can be recogni zed in favour of t he

cont enpt petitioners in t he I'ight of t he



decision of Hira Tikkoo (supra) is aright to

receive al | ot nent at a price to
det er mi ned. The sai d ri ght has not
breached in any manner by the respondents.

Accordingly, we find no merit in this group

of contenpt petitions. They are di sposed of.

Wi | e di sposi ng of this group
contenpt petitions, we nmake it clear that all
eligible non- consent ee allottees will
offered allotnent at the rate of Rs.28,200/-
per square yard. All such al | ottees,

have been found ineligible and their cases

be

been

of

be

have been rejected by means of speaki ng

orders, will be at liberty to challenge such

orders before the appropriate forum

It is stated by M. Harin P. Raval
| ear ned Seni or Counsel appeari ng for
respondent - Chandigarh Administration that

the cases of Contenpt Petitioners in Contenpt

Petition (Givil) Nos. 154- 156 of 2008 in
Speci al Leave Petition (Gvil) Nos.5115-5117

of 2002 have been rejected by the Negotiation

Conmittee and such rejection has been
communi cat ed to t hem by letter dat ed 31st
January, 2013. If that be so, it will be

al so open for the petitioners to chall enge
the said order in an appropriate forum
The contenpt petitions are di sposed of

in the above terns.

t he
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